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Title: Introduction of the Andhra Pradesh Reorganisation (Amendment) Bill, 2015.
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HON. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill further to amend the Andhra Pradesh Reorganization Act, 2014."

SHRI B. VINOD KUMAR (KARIMNAGAR): Madam Speaker, I gave a notice under Rule 72.

The Minister is coming with a proposal to amend the Andhra Pradesh Reorganisation (Amendment) Act through this Bill. The original Act
which was passed in the year 2014 was passed under Article 3 of the Constitution. Any amendment to this Act has to be sent to the respective State
Legislature in order to ascertain the State's views. The President of India has not sent this Bill to either of the States which was affecting under this
Act. The hon. Parliamentary Affairs Minister very recently has categorically stated in regard to the amendments in AP Reorganisation Act, 2014 that
he is going to talk with both the State Governments — Andhra Pradesh and Telangana and elected representatives on various issues and then, move
forward. This was the statement of the hon. Minister We are under the impression that the Government will discuss with both the State
Governments and will bring a comprehensive legislation. There are many problems which are being faced by both the States. It is not the issue of
increasing the seats from 50 to 58. I am not worried and our State Government is not worried whether the seats will increase or decrease. Our
concern is that there are various issues which are to be resolved. The hon. Minister has also said that the earlier Government has brought this
legislation without considering many facts.

Madam, seven mandals were removed from the State of Telangana and were handed over to the State of Andhra Pradesh. Till today, our State
is giving to electricity to those seven mandals who are tribals.

Madam, there are many issues which are to be resolved. I request the hon. Home Minister to withdraw this Bill and come forward with a
comprehensive legislation so that both the States of Telangana and Andhra Pradesh will survive without any problems in future.

PROF. SAUGATA ROY (DUM DUM): Madam, I have opposed the introduction o f the Bill under Rule 72(1) of the Rules of Procedure because this is a
piecemeal legislation. As has been pointed out by my hon. friend, we in this House passed the Andhra Pradesh Reorganization Bill after much
debate. You were there also; I was also there. There are many unresolved issues. It was expected after the new Government came that they would
take all these problems together and present a comprehensive Andhra Pradesh Reorganization Act. This has been a very contentious Bill. Instead of
that, they are bringing a small legislation just to accommodate a few people, raising the number of Legislative Council Members from 50 to 58. There
is no urgency in the matter. I do not really know as to why the Government has come up with this. I object to the introduction of the Bill on the
ground that it is a piecemeal and not a well-thought out legislation.
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HON. SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Andhra Pradesh Reorganization Act, 2014."

The motion was adopted.

oft af¥end dierdt : areerst sdlcen, & fARED Y @ §)






